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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

INDEX
IN
COMPLIANCE AFFIDAVIT
{On behalf of Divisional Forest Officer, Dehradun Forest Division, Uttarakhand)
(In Compliance to the Hon'ble Tribunal’s Order dated 01.08.2023 & 09.10.2023)

IN
0.A. No, 425 OF 2023
Deepika Khari vore . Applicant
Versus
State of U.P
State of Unarakhand & O0Ors. @ =000 Respondents
S.No. | Particulars P. Nos. |
1. |Index r
| ‘5 Compliance Affidavit 2 -8
3. ANNEXURE-1 Copy of the letter dated 9
09.10,2023
4. | ANNEXURE-2 Copy of the explanation|
from SDO Rishikesh (Court case Incharge) | /

4. | ANNEXURE-3 Copy of the relevant pages 1.
of the Working Plan

5. ANNEXURE-4 Copy of the relevant |

portion of the table of Working Plan I3
6, ANNEXURE-S Copy of the Table 19.4 of | I
the Working Plan -] 5

Dated: 12/0172024
Rahul Verma
Add. Advocate General
Government of Uttarakhand
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

COMPLIANCE AFFIDAVIT
(On behalf of Divisional Forest Officer, Dehradun Forest Division, Uttarakhand)
(In Compliance to the Hon'ble Tribunal’s Order dated 01.08,2023 & 09.10.2023)
IN

0.A. No. 425 OF 2023

Deepika Khari coeeeApplicant
Versus

State of U.P

State of Uttarakhand & Ors. ceveen--.RESpONdents

Affidavit of Nitish Mani Tripathi
(Male), aged about 44 years, S'o
Sh. A. K. Tripathi, presently posted
as Divisional Forest Officer,
Dehradun Forest Division,
Dehradun, Uttarakhand.

(Deponent)

I, the above named deponent, do hereby solemnly affirm and state on
as of:

84 That the deponent is presently posted as Divisional Forest Officer.
'H’JRE.HDEH SWGH ” radun Forest Division, Dehradun, Uttarakhand, though the

m‘;‘y"fﬂﬂﬂ i ppplicant has not been amayed as a Respondent but the Hon'ble
"‘“—‘ No&30112021 4 §' Iribunal vide its Order dated 01.08.2023 and 09.10.2023, had directed
-8 7 e deponent to fill the factual and Action taken Report in the above
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noted application, as such he is fully conversant with the facts of the

case,

2.  That at the very first and foremost, the deponent tenders his sincere and
unconditional apology before this Hon'ble Tribunal for an inadvertent
non-compliance of the directions, passed by this Hon'ble Tribunal vide
its order dated 01.08.2023, for the reasons stated in the succeeding
paras of the present affidavit.

3. That on 01.082023, after the course of hearing in the present matter,
this Hon'ble Tribunal was pleased to pass certain directions and direct
the deponent to look into the grievances of the applicant and to file a
factual and action taken report thereon. The relevant paras of the said
Order dated 01.08.2023 are being quoted here for kind perusal of this
Hon’ble Tribunal:

“4. In view of the averments made in the application, we consider
factual verification and taking of remedial action by Divisional Forest
Officer. Dehradun fo be essential and accordingly, Divisional Forest
Officer, Delwadun is divected to look into the grievances made by the
_ applicant in the application, verify the factual position, take
-------- X appropriate action against the violators for past violations, issue
% 1 apprapriate instrictions and take such other remedial measures as may
e considered appropriate in accordance with law.

?FREHEH sr-;r_.;,:.'j' *
ﬂ!nraiwml:riaru :: <
3 H!ﬂ.Hm.sfm 2021 4 § 3. Factual and Action taken Report may be submitted within one month

\@ by e-mail at judicial-ngt@gov.in preferably in the form of searchable
\ . R Amﬁ.h PDF/OCR Supported PDF and not in the form of Image PDF".

The deponent had come to know about the above mentioned

Order on 18.08.2023 through a letter issued by Additional Principal

Chiel Conservator of Forest (Environment), Dehradun. The deponent,

considering the same as important and in the compliance of the above

said Order. the said letter was sent and marked to Sub-Divisional

officer, Rishikesh (Court Case In-charge) as well as the officer having
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jurisdiction over the said area on 22.08.2023 for preparation of detailed
factual and action taken report.

4. That on 09.10.2023, Divisional Forest Officer, Upper Yamuna
Division, Barkot informed about the hearing in the above-mentioned
case which was scheduled on the same day. The counsel for the state of
Uttarakhand had mistakenly informed the DFO Upper Yamuna
Division, Barkot while the matter was related to Barkot Range of
Dehradun Forest Division.

5. That as soon as the matter came into cognizance, same day, the
compliance report was e-mailed to Hon’ble NGT at 06:14 p.m. and
explanation was called from SDO Rishikesh/Nodal court cell for delay
in filing the compliance report. The letter is annexed and marked as

ANNEXURE-1.

6. That the SDO, Rishikesh in her explanation submitted on 13th October
A_H‘" 2023 has stated that due to engagement in other works of the Forest

'(\“ """" ﬁ?}- Department, she somehow missed to prepare the response and this is
""'H‘ DEI? caum, :\‘:"\me first time this kind of negligence has been done by her in any such
Oekaees :;;,“” | = important matter. Explanation letter of SDO Rishikesh (Court Case
L:’"‘g':' Incharge) is annexed with this letter as ANNEXURE-2.
3

7. It is humbly submitted that undersigned is a responsible Government
servant having highest regards for the Hon'ble NGT and orders passed
by it. The undersigned cannot even imagine to flout or to disobey the
orders passed by this Honble Tribunal. He has always made his
sincerest efforts to carry out the orders passed by this Hon'ble Tribunal
and shall also carry out the same in future as well.
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8.

10.
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The compliance report was e-mailed on the same day of hearing
hearing i.e., on 09.10.2023 at &:14 p.m. while the order dated
09.10.2023 was received via e-mail on 12.10.2023.

O E 4§

LY

Ms. Deepika Khari, an active volunteer of Taoveda NGO, has in her
complaint informed that during her travel she had observed fire in
Dehradun-Rishikesh Road (alongwith Chandrabhaga River) Badkot
Range and reported the same on helpline no. 112 (complaint no.
1168120). Her complaint was not entertained by the local police. She
had requested the local forest staff to stop the same but she was
informed by them that this fire is necessary and is known as “control
buming”.

It is most respectfully submitted that the complainant had complaint
about the said “forest fire” which is actually known as “control
burning™ The process of control burning is an age-old practice which is

,.\‘\ petformed by forest department during or before the onset of fire

[ T,
."_'l {3

o]

"*1seasnn in order to remove the dry leaves/grasses (organic matter) which

¢ — Im.-l as fuel in case of accidental/intentional fire incidents.

{5

<N

Vi
_|-||I

As per the current Working Plan of Dehradun Forest Division, in
Chapter 19-The Forest Fire Protection (Overlapping) Working Circle,
prescriptions have been given for management of Forest Fire. In para
19.22,1.2 (Maintenance of Fire Lines). it is clearly mentioned that,
“Annual cleaning & buming of fire lines should be given top
priority....Hence it is prescribed that all the fire lines should be cleared
of all trees (of any species and any diameter class) and bushes (Lantana
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& others) and should be control bumnt effectively every year well
| before the start of fire season,” ANNEXURE-3.

12.In table no. 19.9.4 of the working plan, list of important roads, which
work as fire line has been prescribed and Dehradun-Rishikesh NH-24

has been enlisted as fire line at serial no. 2. ANNEXURE-4.

13.The same “control bumning” as prescribed in the working plan was
being carried out by field staff of Barkot Range under their
supervision/control on the said date in Sainkot Compartment number-9
(along the Dehradun-Rishikesh Highway adjacent to Chandrabhaga
River) which the complainant has referred to as “forest fire™,

14.As per the current Working Plan of Dehradun Forest Division, in para

no. 19.6, on the basis of previous 20 vears fire incidences records and

field observations, the forest areas of the division have been

e ot ‘T‘“j..,q_ categorised into three zones depending on the degree of sensitivity to
,/J:: d) ) ,.\. ﬁ::r:st fire. The above said area has been prescribed in Zone 11 in which
Wl - dmger of fire hazard is significant and due to proximity, there are

LT + B < always chances of fire spreading to these areas. Table 19.4 of the
k‘:ix ' '_".q;_- working plan in which Sainkot-9 has been grouped in Zone II is
SR annexed as ANNEXURES.
L

13.1t is also submitted that control buming is an essential practice that
should be carried out in order to prevent spread of fire to forest areas. [t
is also submitted that Dehradun-Rishikesh Highway (WH-24) is a very
busy highway and risk of accidental/intentional forest fire is very high.
In case the control burning is not carried out, the risk of forest fire

increases manifold and the damage caused due to forest fire will also
increase multiple times. Siviculturally, scientifically and as far as

; i
XX
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forestry point of view 15 concerned, control burning is an essential
preventive technique/measure for prevention of flora and fauna, which,
in absence of control burmning, suffer very high loss due to forest fire

16. That the deponent is a responsible government servant having highest
regards for the Hon'ble Law Court’s and orders passed by them. The
deponent cannot even imagine to flout or o disobey the orders passed
by this Hon'ble Tribunal. He has always made his sincerest efforts o
carry out the orders passed by this Hon'ble Tribunal in its letter and
spirit and also shall carry out in future as well.

1. the above named deponent, do hereby verify that the contents of Para

nos. of this affidavit are true to my personal
knowledge, those of Para nos. of this affidavit are
based on records, those of Para nos. § 3 of this affidavit

are as per the legal advice received and those of Para nos.

=2 of this affidavit are as per the information received

which all 1 believe to be true. That no part of this affidavit is false and
nothing material has been concealed.

So help me God DEPONENT

I, Sparsh Kala, Sub-Divisional officer, Rishikesh, Dehradun,
Uttarakhand, do hercby identify the deponent who has produced the records
of the case before me and | am satisfied that he is the same pcnﬂn.t(

: Advoeate 1! IDENTIFIER
i Dehaden District ;= |
%, Fleg.No.45(0112021 7 =

a, ol

% '-.” ‘_,#‘-{f
Liae™
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Solemnly affirmed before me today, the |4 day of January, 2024
at 05-57 am/pm by the deponent who has been identified by the aforesaid
L

| person.
| have satisfied myself by examining the deponent that he has
understood the contents of this affidavit, which have been read over and
explained to him.
OATH COMMISSIONER/NOTARY
-5.__.._.-_,-_:‘-";"..._-_.\_ =
0.LA 5%
QY B\
E*i:ﬂ R W
8i - -'u-::;.:El:i ;1" SR. No 42
\Aogroagoras IS Date.... =5l -2 a2Y
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Chapser- 17 T Forest Fire Protection (Overlapping) WO

1158000
154000
25,9000
! 122.0000 -
-J Ramnagar-19% | 17.0000 | Malkot.3 189.1000 |
Sinsarukhals-1 | 1769000 | Nahi-S 258.9000
[ Songed 1026400 | Paled-1 |
: Song-3 250.1000 =26 26.0000
[ Bhogpurip__ ; - '
Bhogpur-2 | 1673000 | Ramnagar-30 31,2000
Lambirau-71___| 12,1000 | Song-3 100.0000
_ INahiz " [1§7.5000 | Bhogpur-a 35,0000
Ladwakot 53.6300
habisl 2581250
Total | ITHE.1138 18442434
Mup 19.5 Control Burning Coupe

19.22.1.2 Maintenance of fire lines: Anmual cleaning & burning of fire lines should be given
top priority. A list of fire lines existing in the division is given in Appendix. Fre lines have
not been maintained properly in the past years due to financial & other constramts. As a
result, regeneration have been established & m the fire lmes well grown trees of various
species are present. Hence, it is prescribed that all the fire lines should be cleared of all trees
{of any species & any diameter class) and bushes (lantana & others) and shoukd be control
burnt effectively every year well before the start of the fire scason. The yield from the
clearance of the fire line will not be included in the prescribed yield of the Sal working circle
aml miscellaneous working circle.

523
Dipiorguian Forent [ivipam

Proe Is

. Yileh f # 1 g

#ho s identifeg B s’;ﬁfi: E‘ Kala (£ D0)
_ ,,Tﬂﬂzauﬂq |

“m‘"-v ary. O IW
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Chagrier-[§ The Forear Fire Profecrion (Cherlapping BC
—_— T —_—

Table 19.9.4 List of important roads which work ax fire line

2 Barkot | Dehradun-Rishikesh N.H. 24 Road 17.00
y | Dehrodun-Haridhwar N H. 72 Road 1600
4 Ranipokhar-Laltappas PWD Road 16,00

[ Bhaninwals-Haridwar by pass N.H Road 2.50

} Thajhvs | Debradun-Herbetpur-Paon

1!7 .50

9 100
Ii 4,00

12 MWanda ki chowki-Kandoli PWD Road 2.00

13 Polytechnic School-Kandoli Taci PWD Road | 400 |
14 Lachiwals | Mothrowali=Dudhli-Doiwala PWD Road 5.00
L] Malsi gmhnmﬁ WD Road 4.l|_:lﬂ

j Masanduwila-Thadiwala PWD Road 200 |
[ 1.] Rishikesh | Doiwals-Rshikesh N.H Road I.Q'l.'l
M&Hgi_@m I::_.-piu Road Q.0
i Rishikesh-Bairaj-Harudwar PWD Road 400
Rishikesh- Haridwar PWD Road 9.00

=¥ 1§
Debrachen Foreat Drvinsms

This affi % SN hetore
PR TH i A i

who 1s identified by S - Spa;{l\ k’hi"-t Cg 'ﬂ‘ﬂ.}
al mw@’fﬂ,ﬁx‘\\ibﬂ'{

Virender Singn
Aovocaie & Notary, Daheadus
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Chagtter-1 8 The Ferext Fire Profeciian (Cverlappingl BC.

Tabfe 9.1 Allotment of area

-
Atea  under Strkt  fire |
protection includes the areas
afPE‘-Ea@anmtﬁdHﬂPE-ﬂn
allotted of Sal Working Circle
i and areas ol llaneous
A Working Circle. Besides these

1, | Area under Strict | 43723.440 94

' areas planted in the past and
i ‘areas 1o be taken under ANR
are also to be strictly fire
profected.

Areas of PB-I are including
where control burning under ANR
prescriptions is required either
in alternate vear or in good
seed wear of 5al. Except for
control  burning  these  areas
will alse be strctly  fire
profeced,

3. | Areas of Annual | 2807.742 3

Control Burning

¥

19.5 Felling Serles, cutting sections & JFM areas: Not applicable for this working circle.

19.6 Fire hazard Fonation: The entire Sal working circle is very sensitive to fire. The arcas
of Miscellaneous working circle are also prone to forest fire due to large scale lantana
infestation & Miman interference. However, on the basis of previous 20 vears fire meidence
records & field observations, the forest areas of the division have been categorized into three
¢lasses depending on the degree of sensitive to forest fire. They are as follows:

Table 19.2 Fire sensitive zone wise allotment of area

Tham

34395290
e

e

492

3
Asharori 16804250 | 10429000 [047.2000 -3W
Barkot 1 THS. 6800 2411.5220 2257.6000 6457.8020

Thajhra 31304710 23935856 2.4000 55264566

| Lachiwala 4049,1935 20413400 1562.4980 7653,031 5
Malsi 926.6034 250.8000 11774034
Malhan 2743.4552 2770.5268 1783.3820 72973640

Rishikesh_ 1817.2450 |  731.6000 5332576 30821026

5632 35']’2 11566.4972

QLAR
%‘ _‘}H;r.,_}-'
- 1|.I'IE'E{" q-;thH + \

: “dvocate :““|

e s E“"ﬂfl'l
{"::.21: DEhf_E':!"lf' wisingl | = aﬂﬂ@t I}
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T Forest Fire Protection (Overlappingi W.C

19.7.2 Fone M: The areas mcloded in this zone are mostly those adjoining the zone 1. The
danger of firc hazard s significant and due to proximity, there are always chances of fire
spreading to these arens. In most of the areas, there is better moisture, and reasonably away
from human habitations and civil lands. List of such arens are given in table below: -

Table 19.4 - Area allotted for zone Il

Karaupani «|5 ER_2000
!mf 41,5000
Kaurwapan| - b L1000
Kareapani =k 13 Huix)
i Rirmogin L)
Koarwapan -Ta TOLRO00
Karvapani - 1 1B 42.5H00K)
Laldbaig -7 87,0000
T = i |
Laldhag- | 0 210000
: __i_l.-hl-q-lrh .
TOTAL 102, i
Chandi - | 2T Wk
; e i)
Goiatappai - 2¢ A, 00
Goiatappar -3a R0
Crolatappar = 1h 88000 |
v o |
Jakhan — | 506 3030 |
- Tt 3¢ Bl
qu:dl.hn - 11]1”-?
: Ranipokhn —ﬁ 72 1000
3 Hanipakhri = T B2, 1 O
] T30, 7000 |
Ranipokhn -5 37 2000
S
Sainko-4
Bainkhala - |
Bawkhals - 4
Bamihala -4
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